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New Delhi: this the [~ day of FMarch,1999, ()/

HON 'BLE MR, S, R ADIGE, VICE CHAI A1 AN (a) o

shri Kewal Krishan Khurana,

¢/o shri M,.L.Khurana, .
Rfo B=I1X/6383 Vasant Kunj, :
New DBlhi. -110070 0s o mplicanto,

(By adwcate: shri R.P.'Sahi )
Yarsus

Union of India through

1. The Secretary to the Govty
of India, Ministry of Health,
Niman Bhauwan, .

New Delhi =110070.

2. Director General, Health Servicesy
Govt, of India,
Nipnan Bhawan,
New Delhi - 110001,

3. Director(Central Gowt, Health Scheme),

Gowvts of India ( Reimbursement and Hospitalisation),
Niman Bhauwan,

Neu Delhi =11000%

4, Chief Medical OFfficaer (CGHS) (R &H),
Gowt, of India,
Niman 8hawan,

New DBlhi -110001 TR F\‘Bspondmtsﬁ

(By adwecate: shri M.K.Gupts).

0 RDER
HON 'BLE MR, Se Ry ADIGE VICE CHAI AT AN (n),

In this Op filed on 16,1,98 applicant
secks reimbursenent of R, 30,930/~ the break up of

which is as unders

i) Paid to Nbtional Heart Institute
for diagnostic pirocedures including
angiography during 1st to 7th July,
1998, R, 8,230/ -

ii) Paid to Estorts Heard

Institute & Research
Contre for open Heard

Surgery during the period
24,7.90 to 11,8,90 = 63700/~
Adni ttedly reimbursed -

(
by DLHS = 42500/ -
‘g4 21200/~




W

N7,

iii post Operative Evaluation
) during 18-21.8,96, rem}bursed
by DGHS s, 9,000/~ leaving

the balance = 1500/=-
Total of (1), (il1)
& {iii) =30,930/=-
2. Heard both sidesd
3 In. so far as the claim for (i) above

is ooncemed, respondmts have pointed out that this
sum of R8,230/- has been claimed for the Ffirst

time in 1996 and sven the bill issued by NHI is
dated 27.9.96, As such the claim is not entitled

to reimbursenent, it not having been submitted

within the mandatory time limit of 90 days
prescribed in the Central Services (Medical pttendants)
Rules,1944 read with OMs dated 28.12.70 and 21.3.74 ,
In M.A.No,2407/98seeking condonation of delay in

p ressing this claim for R¢8230/- zpplicant has
contended that he had left his personal copies of
his medical claims with'a f’amily.f‘:rie"ld whose

house was robbed in Novenber,1992, as also his oun

health condition as well as domestic problens, but I

~ am not satisfied that the grounds advanced by applicent

are sufficient to condone the delay., In. fact thers-
is considerable merit in respondents! contention

that this claim for reimbursement of K,823/=has

been initiated-af"ter the Hon'ble Supreme urt's
judgment in Surjeet Singh's case, The Hon'ble Supreme
Q:Jurt have thensegl ves léid dwn in Bhoop singh vs, W01
3.7 19.92 (3) sc 372 that judgments and orders in other
cases do not extend the period of limitation which

has to be reckoned from the date the cause of action
initially 2rose., As the cause of action in regard

to Claim No,/( i) for reimbursegnent of R5,8230/~ arose

in july,1990, the claim is clearly barred by limitation
'/l .
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v not only in respect of the central Services (M4n.)
Rul es, 1944 hut also the rel eyant p o visions of the

A..T; act and is therefore re.jected.f

4, As regards claims for (ii) and (iii) =above,
- applicant has been reimbursed what was adnissible to him
in tems of the package deal ente‘re'd’»in"to'by
respondents with Escorts Heart Institute at the
rel guant time and the claims for (ii) and ( ii1)
abo ve are not reimbursible under the rel svant

instructions,

5. The 04 is therefore dismissedd No costs,

//v' 0/[(.?\4 .
( 5. ReaDIGE
vice cHaI R aN ().
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